JOINT INSPECTION REPORT

Sub: National Green Tribunal OA No. 97/2015 (WZ) Nisarga nature Club
V/s Kasim Sayed Ali Makandar& Ors.

Ref: Order of Hon'ble National Green Tribunal in the matter of OA/97/2015
dated 09/07/2020.

A joint site inspection pursuant the direction contained in the order dated
09/07/2020 of the Honourable National Green Tribunal (NGT) was conducted
by the following officials on 25" August, 2020:

1) Shri. Subhash Chandra, IFS, Principal Chief Conservator of Forests,

Forest Department

2) Smt. R. Menaka, IAS, Collector, North Goa

3) Dr. Shamila Monteiro, Member Secretary, GSPCB

The names of officers of the Goa State Pollution Control Board
(GSPCB), Forest Department, North Goa Collectorate and South Goa

Collectorate, present during the site visit are given in Annexure- E.

Brief about the matter:

I. An application was filed before the Hon’ble NGT in the year 2015 by
Nisarga Nature Club for the restoration of forest on the survey numbers 193/0
and 194/0 of the Bethora village, Ponda Taluka of Goa, which are the subject

matter of the present application, as the land in the said survey numbers was

provisionally identified as private forest by the North Goa District Forest
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Committee also known as Thomas Committee. The applicant also sought
removal of all the structures existing in parts of survey no. 193/0 and 194/0,
which has provisionally been identified as private forest and also for the
recovery of the cost for the restitution and restoration of the forest from the

Respondent no. 1 (Kasim Sayed Ali Makandar) for the environmental damage.

2. As per record, two cases of illegal felling of trees were booked by the
Range Forest Officer, Ponda for illegal felling of 155 and 15 trees in the year
2011. Further, on being approached by Nisarga Nature Club, North Goa
District Forest Committee (Thomas Committee) which was constituted on 27%
November, 2012 had noticed some construction work being undertaken in the
plots bearing survey nos. 193/0 & 194/0 of Bethora Village in Ponda Taluka.
The Deputy Collector and Sub Divisional Officer (SDO) vide order dated
18/05/2012 had issued show cause notice -cum- stop work order to Mr. Kasim
Makandar. The Deputy Collector and DRO (DO for Flying Squad Team, North
Goa District) had again issued stop work order dated 11/12/2012 after a
complaint was received from the Deputy Conservator of Forests, North Forest
Division, Ponda for filling of soil and undertaking construction activities within
the area under survey numbers 193/0 and 194/0. Further, an offence case was
booked by Range Forest Officer, Ponda vide ROC No. 01/RF/PON/19-20
dated 09.04.2019 for uprooting of trees and excavation & transportation of
earth by earth moving machineries. A criminal case has also been filed before

JMFC, Ponda against Shri. Kasim Makandar and Ors.
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3. Observations made during the site inspection:

(1)

(if)

(iii)

(iv)

The area bearing survey no. 193/0 and 194/0 is located along the
Margao-Belgaum bypass road. As per the available records, part of
the area bearing survey no. 193/0 is located to the west of the said
road while the major portion of the area bearing survey no. 193/0 and
total area bearing survey no. 194/0 is located to the east of the road.
Several structures were observed in the survey nos. 193/0 and 194/0
prominent of which were a showroom/workshop dealing with marbles
and granites, garages and residential structures. The Deputy
Collector, Ponda was asked to give details of the structure during site
visit,

The natural topography of the area appears to have been altered and
soil excavation/ hill cutting is evident in the area.

The periphery of the said area is having dense tree cover along the

North, North-West and Western sides.

4. Actions taken and Status:

1. The Deputy Collector and Sub Divisional Officer (SDO), Ponda, Goa was

requested to provide the details of the structures existing in the survey no.

193/0 and 194/0 and also the action taken report in this regard. The Deputy

Collector and SDO, Ponda, Goa vide letter no. SDO/PON/SWO/ILL-Hill-

Cutt/2(A)/16/2058 dated 28/08/2020 has provided detailed information

regarding status of structures existing as on date in the survey numbers 193/0

and 194/0 Bethora village, Ponda. A copy of the letter of Deputy Collector,

Ponda along with the enclosures is placed at Annexure A Colly.
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2. As per the information received from the Deputy Collector and SDO, Ponda,

Goa, following is submitted:

(i)

(ii)

(iii)

(iv)

There are total 42 houses/structures existing at the site in survey no.
193/0 and 194/0. The site plan and names of the occupants as prepared
by Talathi of Bethora Saza and Field Surveyor are placed at Annexure
“A Colly”

Earlier in 2016, Stop Work Order was issued to eight respondents on
21/01/2016 by the Court of the SDM / Dy. Collector and In-charge of
Flying Squad, Ponda Goa to stop all illegal hill cutting / development
activities in survey no. 193/0 & 194/0. (Refer Annexure “A colly”)

After conducting a detailed hearing and giving opportunity to the
respondents, the Dy. Collector & SDO, Ponda, vide order dated
02/01/2020, has directed Shri. Aslam Sayyed (respondent no. 5 out of 8)
to restore the land to its original form and undo the development carried
out in survey no. 194/0 within a period of eight weeks, failing which the
village panchayat may execute the restoration work and recover the costs
as arrears of land revenue.

The Deputy Collector & SDO, vide letter dated 28/08/2020, has directed
the Secretary of the Village Panchayat, Bethora to submit a report on
completion of the eight weeks as regard to whether the said land is
restored or not. Further, vide order dated 02/01/2020, Shri. Shabbir
Deshpaik, Ms. Melissa DSilva and Shri. Umar Ali Khan (respondents 2,
3, and 4 out of 8, resp) were directed to submit change in zone certificate
from the Town and Country Planning Department within 24 weeks
failing which they shall restore the land to its original form and undo the

construction work carried out by them.
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v)

(vi)

Shri Saiyed Ali Makandar, Mrs. Fatima Rafik Manikand Mrs. Reshma
Khalid Hussain (Respondents no. 1, 7 & 8 out of the 8) along with
others, had filed objections/representations before the Committee headed
by Joint Secretary (Revenue) constituted by the Government of Goa to
finalise a report on private forests submitted by the Review Committee,
after considering the objections of affected parties whose properties are
going to be identified as Private Forests. (Kindly refer Annexure “B" and
Annexure “C"). However, the Committee headed by Joint Secretary,
Revenue did not consider the representations/ objections as the
Committee’s mandate was limited to finalise the report of the Review
Committee on Sawant & Karapurkar Committees, whereas, these survey
numbers in the present matter were provisionally identified by a
Committee the North Goa District Committee also known as Thomas
Committee constituted much later than the Sawant and Karapurkar
Committees.

Further the Deputy Collector and SDO, Ponda vide order 20/08/2020 has
rejected all the 20 applications received for the regularisation of the
structures in survey no. 194/0 and 193/0 with directions to the applicants
to restore the land to its original form and demolish the unauthorised
structure within a period of six weeks failing which the structure shall be
demolished by the Mamlatdar of Ponda Taluka and cost of demolition to
be recovered from the applicant. The Deputy Collector, Ponda has been
directed by the Joint Inspecting Team not to allow any fresh construction

in the properties which are the subject matter of present application and

expeditiously take legal action for removal of the unauthorised

structures.
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(vii) The google maps and photographs of the land under Survey no. 193/0 &

194/0, photographs taken at the time of joint inspection and total
structures in the said area are attached at Annexure “D Colly” 1t is
submitted that the Survey No 193/0 and 194/0 of Village Bethora, Ponda
Taluka were not identified as private forest by earlier Sawant and
Karapurkar Committees. These areas were provisionally identified as

Private Forest by the Thomas Committee,

(viii) Further, the Government of Goa has already constituted a review

(ix)

committee headed by Chief Conservator of Forests vide Notification No.
DCF(WP)/Pvt.For/16(THC)/2013 (WZ)/19-20 dated 21/01/2020 read
with Notification No. DCF(WP)/Pvt.For/16(THC)/2013(WZ)/19-20/119
dated 18/06/2020 to review the Private Forest areas identified by State
Level Expert Committee for North & South Goa (Thomas & Araujo
Committee). The survey numbers 194/0 and 193/0 of Bethora Village,
Ponda Taluka which are the subject matter of present application, will be
verified with respect to the criteria adopted by the State Government of
Goa for inclusion or otherwise in the Private Forests. The Notification of
Review Committee is placed at Annexure “F Colly”.

It is, further, submitted that both State Level Expert Committee for North
& South Goa (Thomas & Araujo Committee) provisionally identified
private forest through ocular estimation. Whereas, the present Review
Committee headed by Chief Conservator of Forests will take scientific
inputs for verification of all the three criteria adopted by the state of Goa
i.e. (1) crop composition of 75% or more of trees of forest species, (ii) the

geographical area of 5 hectare or more if not contiguous to Government

Forests and (iii) The canopy density of 0.4 or more.
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(x) In this regard as per approved methodology, the Committee is carrying
out verification of canopy density through satellite data obtained from
the Forest Survey of India, Dehradun a premier institution of the
Ministry of Environment, Forest and Climate Change. Further, the
Committee will carry out actual field verification as regards to criteria of
forestry tree speciesin presence of respective landowners after giving
them opportunity for filing objections. The present Committee has
already received representations in respect of these survey numbers and
will consider all relevant facts and documents before finalising the
Private Forest in this regard.

The inspection report is submitted for kind information of the

Hon’ble Tribunal for further directions.

Date:

Place: Panaji, Goa

V ke H—rt W

Dr.Shamila Monteiro Smt. R. Menaka, IAS Subhash Chandra, IFS

Member Secretary District Collector Principal Chief
Goa State Pollution North Goa District Conservator of Forests
Control Board Forest Department
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. OFF!CE OF THE DEPUTY COLLECTOR & SUB DIVISIONAL OFFICER PONDA
SUB DIVISION PONDA GOA.
Govt. Building Complex, Tisk - Ponda Goa 403401
Phane No. 0832-2311498 Fax.0832-2311498
b Email: sdm-ponda.gpa@nic.in

NG SDo[PoN 3wo|TL-Ril-CutialAdle [205a Date: 28/08/2020

0, %a v
he Member Secretary

;ca State Pollution Control Board . .q \';_:\7\'

Near Pilerne Industrial Estate, Opp. Saligao Seminary
- Saligao, Bardez, Goa 403511

Subject: Action Take REMQ&J OA No. 97/2015 (WZ) Nisarga Nature
lub v/s Kasim Sayad Makandar & Ors.

Ref: Your letter 2/2020-PCB/Te 177 dated 2 2020,

1a'am,

As per your above referred-letter dated 26/08/2020, it is to inform that the Joint Site
inspection was conducted on 25/08/2020 by the team constituted vide Order of the

Hon'ble Naticnal Green Tribunal dated. 09/07/2020. The inspection was carried out in
Sunvey No. 193/0 and 194/0 of Village Bet‘hora of Ponda Taluka. 1 k .

3

During the inspection it was noticed that there are altogether 32-houses/ structures

., fisting at the site in Survey No. 193/0 and 194/0. The Site Plan & names of the

-~upants are prepared by Talathi of Bethora Saza & Field Surveyor are placed at
..nexure “A",

~

From the office records it is observed that in the year 2016, the Talathi of Bethora
\aza vide his report dated 18/01/2016 has reported violation of Section 33 of the Goa
rand Revenue Code, 1968 in Survey No. 193/0 and 194/0 of Bethora and that activities
Of leveling and excavation of land, construction of mud roads and plots were created by
cutting fruit bearing trees and construction of illegal structures, by eight individuals, the

details of which are as under :

p ' Name of Respondent Type of Approx. Area _
- M Construction (Covered) =}
ko, Kasim Sayed Makandar, Bondbag, | (i) One Tiles/ (i) 300 sq mtr. |
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Betora, Ponda — Goa Marbles Showroom | (ii) 100 sq mtr. }
(ii) One Shade (i) 100 sq mtr. |

(i) One Garage (iv) 400 sqg. mtr.

. (iv) One Cement

: Block Manufacturing

Unit !

i 2. Shabbir Deshpazik, Residential house 90 sg. mt.

' Betora, Ponda - Goa

:3 | Mellissa Se Silva, Silvanagar, Ponda | Residential house 300 sq. mt.

5 - Goa

fd Umar Ali Khan, Betora, Ponda — Residential house 150 sg. mt.

Goa

Aslam Sayyed, Betora, Ponda — Goa | Residential house 60 Sg. mt.

Mohammed Rafik, Betora, Ponda — | Residential house 100 sg. mt.

Goa
4 Mehboob Sab Manik & Fatima Rafik | Residential house 90 Sqg. mt.
Manik
i 8 Mrs. Reshma Khalid Hussain, Residential house 110 Sg. mt.

| Betora, Goa_

On receipt of report from Talathi, Stop Work Order was issued to all 8 persons on
. [01/2016, copy of which is placed at Annexure “B".

After conducting a detailed hearing and giving opportunity to the Respondents, the
natter was disposed vide Judgement & Order dated 02/01/2020 pronounced by the
'ndersigned. Vide the above Judgement & Order,, the Respondent No. 5 Mr. Aslam
-ayyed was directed to restore the land in its original form and undo the development
undertaken in properties bearing Sy. Nos. 194/0 of Village Betoda of Ponda Taluka
within a period of 8 weeks from the date of receipt of the Order, failing which the
Village Panchayat Secretary of Village Panchayat Bethoda shall with the help of
Nemolition Squad execute the works of restoration of the land and recover the costs
. 'urred as arrears of land revenue.

Further, vide the above Order dated 02/01/2020, the Respondent No. 2 (Shabbir
Jeshpaik), Respondent No. 3 (Melissa De Silva) and Respondent No. 4 (Umar Ali Khan)
vere directed to submit the change of zone certificate from the Town and Country
- lanning Department within 24 weeks failing which they shall restore the land and undo
the development undertaken in properties bearing Sy. No.s 194/0 of Village Betoda of
Ponda Taluka within a period of 4 weeks from then.

p—
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ﬂ v Meanwhile, the period of 8 weeks granted to the Respondent No. 5 Mr. Aslam
“~ayyed to restore the land in its original form and undo the development undertaken in
vroperties bearing Sy. Nos. 194/0 of Village Betoda has already lapsed & the Village
PPanchayat Secretary of Village Panchayat Bethoda with the help of Demolition Squad is
entitled to carry out demolition. This Office has vide letter bearing No.
SDO/PON/SWO/ILL-Const./02/2016/2049 dated 28/08/2020 has directed the Secretary
of Village Panchayat Bethora to submit a report whether the said land is restored or
it The said letter is placed at Annexure “C”.

Further, it is stated that the Government of Goa vide Gazette Notification in the
Official Gazette has promulgated Ordinance No. 2 of 2016 (The Goa Regularisation of
Unauthorized Construction Ordinance, 2016) dated 24/06/2016, wherein an opportunity
was provided for regularization of unauthorized constructions in the State of Goa and
for matters connected and incidental thereto.

Under the garb of this Ordinance, 20 persons had applied for regularization with
respect to their unauthorized constructions in Survey No. 193/0 and 194/0 of Village
Tethora of Ponda Taluka. That the properties in Survey No. 193/0 and 194/0 are

+@ady declared as Private Forest by the V.T. Thomas Committee. After scrutinizing
ir.:se 20 Applications, the undersigned rejected all&@ Applications for regularization as
-hese Applications could not be considered in view of Section 3 (3) of the Act which
“tates that the Authorised Officer shall not entertain any application if unauthorized
tructure falls within the limits of protected forest, area declared as wildlife sanctuary,
areéa covered under the coastal regulation zone, No Development Zone, open spaces,
public land, areas covered under Eco Sensitive Zone, Khazan land, or any construction
which causes obstruction to any natural water channel, or any structure which is
constructed by filing water bodies or any construction in or for scrapyard. The Orders
11-'ssed by the undersigned in such Regularisation Applications are marked as Annexure
1+« Colly®,

The Orders passed in the above Regularisation Applications direct that the Applicant
shall restore the land to its original form & demolish the Unauthorised Structure within a
«.eriod of 6 weeks failing which the structure shall be demolished by the Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorised Construction Act &
che cost of the demolition shall be recovered from the Applicant.

This is for your information & necessary action at your end. \ X

(Kedar A. Naik)
Deputy Collector & SDO, Ponda
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No.TAL-BNCC/ILL/Misc/RPT/2020 [

Office of Talathi, -

Betoda, Nirankal, Conxem ,Codar - Saza, e

Dated:25/08/2020 ekl

To,

The Mamlatdar of Ponda-Taluka,

Ponda-Goa.

Sub: Regarding illegal constructions in the property surved under 193/0 part and
194/0 part of village Betora of Ponda-Taluka.

Ref No: MAM/PON/CI-l/ll/Misc/2018/17113 Dated 24/07/2018
Ref No: SDO/PON/SWO/ILL-Hill-cutting/2CA/2016/M/1101 Dated 16/07/2018

Sir,

With reference to the above memorandum regarding illegal construction in Sy.
No. 193/0 part and 194/0 part, of Betora Village due local enquiry and Re-site
inspection along with the surveyor of Mamlatdar office have been made and
herewith enclosing the details of constructions made in survey No’s 183/0 part

<~ and 194/0 part, village Betora provided by surveyor.

o

i
"f; This is for your information.

/
(Talathi Betoda, Nirankal, Conxem-Codar Saza)

Copy o
3)1 Colktor ¢ Sps Porde
Sl -9 WiSsDe
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lilegal constructions made in Sy. No. 193/0 Part and 194/0 Part Village Betora

Sr. No. | Name of the Owner & Address | Sy.No. Area of construction Type of construction Remark

1 Kasim Sayed Makandar 193/0,Part 310.00m* Office cum Garage
R/O.Kassarwada Betora

2 Kasim Sayed Makandar 193/0,Part 109.00m? Garage
R/O Kassarwada Betora

3 Kasim Sayed Makandar 193/0,Part 213.00m* Garage
R/O Kassarwada Betora

4 Kasim Sayed Makandar 193/0,Part 32.00m* Godown
R/O Kassarwada Betora

5 Kasim Sayed Makandar 193/0,Part 130.00m* Residential House
R/O Kassarwada Betora

6 Kasim Sayed Makandar 194/0,Part 86.70m" Residential House
R/O Kassarwada Betora

7 Kasim Sayed Makandar 194/0,Part 108.12m* Residential House
R/O Kassarwada Betora

8 Kasim Sayed Makandar 194/0,Part 126.70m* Residential House
R/O Kassarwada Betora

9 Kasim Sayed Makandar 194/0,Part 510.00m* Garage
R/O Kassarwada Betora

10 Anand Patel 194/0,Part 179.00m” Residential House
R/O Padal Betora

11 Farzana Ayub Khan 194/0,Part 192.00m* Residential House
R/O Padal Betora

12 Shamsuddin Khan 194/0,Part 82.32m* Residential House
R/O Padal Betora

13 Farida Chandigaddar 194/0,Part 62.70m* Residential House
R/O Padal Betora

14 Melisa D’silva 194/0,Part 117.00m" Residential House
R/O Padal Betora

15 Victoria D’silva 194/0,Part 105.00m* Residential House
R/O Padal Betora .

16 Channuvirappa Hadpad 194/0,Part 71.28m" Residential House
R/O Padal Betora

17 Nisar Ahmed Averi 194/0,Part 137.00m* Residential House
R/O Padal Betora

18 Aspak Muzzavar 194/0,Part 79.57m" Residential House

R/O Padal Betora

1520
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Name of the Owner & Address Sy.No. Area of construction Type of construction Remark
Nisar Ahmed Averi 194/0,Part 25.16m°* Residential House
R/O Padal Betora
20 Aslam Sayed 194/0,Part 35.36m" Residential House
21 Asay Parkar,Ponda-Goa 194/0,Part 214.00m” House under construction
22 Shabbir Ahmad Deshpak 194/0,Part 97.50m" Residential House
R/O Padal Betora .
23 Shabbir 194/0,Part 20.00m* Small Godown
Padal Betora
24 Noor Ahmad Angadi 194/0,Part 162.40m* Residential House
Padal Betora
25 Ibrahim 194/0,Part 78.40m” + 191.20m” Residential House and
Padal Betora Garage
26 Israk 194/0,Part 85.84m* Residential House
Padal Betora
27 Habib 194/0,Part 85.84m" Residential House
Padal Betora
28 Israi Shaikh 194/0,Part 72.00m* Residential House
Padal Betora
29 Taufik Mulla 194/0,Part 84.84m° Residential House
Padal Betora
30 Mahaboob Manik 194/0,Part 97.92m" Residential House
Padal Betora
3 Parveen Hazrat Ali Khan 194/0,Part 169.50m* House under construction
Padal Betora
32 Fatima Nasir Khan 194/0,Part 71.76m” Residential House
Padal Betora
33 Shahanoor Mohammad Hanif Kittur | 194/0,Part 81.00m’ Residential House
Padal Betora
34 Kassim Sayad Makandar 194/0,Part 115.20m* House under construction
Padal Betora -
a5 Maksud Mustafa Peerzade 194/0,Part 105.00m° Residential House
Padal Betora
36 Roshan Jamir 194/0,Part 60.00m* Residential House

Padal Betora
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Sr. No. | Name of the Owner & Address | Sy.No. Area of construction Type of construction Remark

37 Habib Mulla 194/0,Part 94.00m* Residential House
Padal Betora

38 Babajan Shaikh 194/0,Part 91.20m’ Residential House
Padal Betora

39 Kassim Sayad Makandar 194/0,Part 147.00m* Residential House
Padal Betora

40 Kassim Sayad Makandar 193/0,Part 183.00m* Garage
Padal Betora

41 Anand Naik 193/0,Part 79.50m" Garage
Padal Betora

42 Anand Naik 193/0,Part 55.30m* Garage

Padal Betora

G

o~

(Talathi Betoda, Nirankal, Conxem-Codar Saza)
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SURVEYED UNDER SURVEY NO.193/# AND 194/# X'
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oM INTHE COURT OF THE SUB-DIVISIONAL MAGISTRATE/DEPUTY COLLECTOR & ~ |

4 INCHARGE OF FLYING SQUAD PONDA GOA

Case No. SDO/PON/SWO/I-Congt/02/2016

Mr. Sandeep Azrencar
Nisarga Nature Club,

Ponda-Goa. ...Complainant

v/s. / o yron
. ' o Sid

1. Kasim Saiyed Makander(Kasim Mulla)

2 Shabbir Deshpailk A
3 Mellissa De Silva g A Tz /)erlorlbe
4. Umar Ali Khan Rl

Aslam Sayyed £ g e

6. Mchammad Rafik

7. Mehboob Sab Manik, Mantk & Fatima Rafik Manik
8. Reshma Khalid Hussain

Alir/o Betoda,PondaGea. @ 00 e Respondents

S

STOP WORK ORDER

Whereas, it has been reported that the Respondents has carried out the
additional illegal construction/development activities in the property bearing under
survey No. 193/0 & 194/0 of Vlllage Betoda of Ponda Taluka, without obtaining prior
permission from the concerned authorities.

And Whereas your act of illegal development activities attracts the provision of
under section 33 of the LRC 1968.

NOW THEREFORE, you are hereby directed to stop all illegal Hill-
cutting/development activities in the above referred property and remain present in
the office of the undersigned on 03/02/2015 at 10.30 a.m. personally or through an
authorized Pleader with all necessary permission/approvals/licenses.

Given under my hand and the seal of this Court dated this 21st day of
Jan,2016.

@”‘:\lue 2y

3y

\q ‘\\ ( Johnson B. Fernandes)
Dy.Collector & SDO,
Ponda Sub-division,

Ponda-Goa.
To,

1.The Complainant 2)The Respondent

Copy to:

The Incharge /P.1. Ponda Police Station to serve the Order immediately on @T'M
and he is directed to ensure that no further construction/development takes place
He is-also directed to take action in case of any disobedience to orders.

\/,/F‘orwarded through the P.I. Ponda Police Station, Ponda Goa for service & return.
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No. SDO/PON/SWO/ILL-Const./02/2016 / 284 9
Office of the Dy. Collector & SDO,

Ponda Sub Division,

Ponda - Goa.

Dated: 28/08/2020

To,

The Secretary,

Village Panchayat Bethora
Ponda - Goa.

Sub: Demolition of illegal structures regarding.

3ir,

Pl. refer to this office order No.SDO/PON/SWO/ILL-Const/02/2016/79
dated 2/01/2020 wherein direction were given to Respondent No. S to restore
the land in its original form and undo the development undertaken in
properties bearing Sy.No.194/0 of Village Bethora of Ponda Taluka within a
period of 8 weeks failing which V.P. Secretary of V.P. Bethora shall with the
elp of demolition squad.

In this regards, you are directed submit your report whether the said
.and is restored or not.

Yours faithfully

|

( Kedar A. Naik )
Dy. Collector & SDO,
Ponda- Goa
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2 0 2.\~

Mr. Ishraque Ahmed Khan.
r/o Near K.G.N Marble & Granites, HA SM kHﬂ‘d/

Padal, Bethora, Ponda- Goa. (@')WW ..... Applicant
"J0207 004D —4 )4 1@
ORDER ’(:ﬂr‘?

By this order 1 shall dispose off the application dated 30/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 30/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,
admeasuring an area about 90.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village

Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas
Committee.

.u 16‘\\

Q\ i .'
That for 5Jsame it shall be convenient to look in the provision of the Goa
Re 1zat1cm 0{ nauthorized Construction Act 2016 (Goa Act 20 of 2016).

en section S of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict

criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction Jithin the limits of the Forest Area.

4557
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yewerd S
Porwarded to the Mamlatdar of Ponda for Service through TalakHi™ :

Therefore, the application itself is not maintainable and hence the prayer of
the Applicant cannot be granted,

That law stated is very much clear that this office ‘has no powers to
decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 30/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized
Construction Act & the cost of demolition shall be recovered from the

«" .rll
*

Applicant.

(Kedar A. Naik)
Dy.Collector/SDO,

LTI

A sus.-Div.® Ponda Goa.
Date: 20t August 2020.
Place: Ponda Goa.
Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary action. ___..weer

2. The Sarpanch, V.P. Bethora, for information & necessary agtign bt \0h" ¢
1

Ponda Goa,

15

29
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/ 20 2%,
Mr. Hassib Khan Pathan.

r/o Near K.G.N Marble & Granites, > }/ﬂj,g{g!’(}‘fﬁu/
Padal, Bethora, Ponda- Goa. "#‘;/F)(;)’fw e Applicant
L
£7 382410
ORDER X

By this order I shall dispose off the application dated 30/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 30/10/2018 prayed to

’ regularize his unauthorized construction situated in the property bearing

survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 87.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas
Committee.

—

OL.ECTOn

..........

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa

Regularization of Unauthorized Construction Act 2016, which lays down strict

criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

W

A
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Therefore, the application itself is not maintainable and  hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That | find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 30/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

(Kedar A. Naik)

Dy.Collector/SDO,
Ponda Goa.

Applicant.

Date: 20th August 2020.

Place: Ponda Goa.

Copy to:

1. The Mamlatdar of Ponda Taluka for information & necessa:

gE TOBA -

2. The Sarpanch, V.P. Bethora, for information & necessary c‘hc?n I

\/Ed@cd to the Mamlatdar of Ponda for Service through Tala

\""r‘ M
pwe - - 27

€thora,
Ponda Goa.

" 4532




BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/ 2.02.)
Mr. Sabbir Ahmed Dastagir Deshpaik. § % © g 0} 7g s
r/o Near K.G.N Marble & Granites,
- Padal, Bethora, Ponda-Goa,. @ /W= = ... Applicant

W

ORDER 39

By this order [ shall dispose off the application dated 31/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 31/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 103.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office

records it has been observed that the above Survey No.194/0 of village

Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 20186, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

B3
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Therefore, the application itself is not maintainable and hence the prayer of E

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion | pass the following order: -
ORDER

Application for Regularization dated 31/10/2018 stands

dismissed. The Applicant shall restore the land to its original form &

"" demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant.

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Date: 20th August 2020.

Place: Ponda Goa.

L

Copy to:

1. The Mamlatdar of Ponda Taluka for information & necessary actio
2. The Sarpanch, V.P, Bethora, for information & necessary aQ@r ?‘mw \

Ponda Goa.
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2»2%

Smt. Reshma Khalid Hussain.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda- Goa.

et
Applicant

G k 3 m) .....

IR 2203 07£% % cpr (Mehabools framk
ORDER @(B)’#'fb»\r on |

By this order 1 shall dispose off the application dated 26/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 26/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing

survey number 194 /0 of village Bethora of Ponda Taluka Ponda Goa.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee.

e same it shall be convenient to look in the provision of the Goa
’of Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area.

Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted. g
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That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion | pass the following order: -
ORDER

Application for Regularization dated 26/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

O

{Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Applicant.

Date: 20th August 2020.
Place: Ponda Goa.

Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary action.

2. The Sarpanch, V.P. Bethora, for information & necessary a bnf &“““ "
Cwwara ™3

. .
k_/Fefﬁ‘ldcd to the Mamlatdar of Ponda for Service through Talat D‘f—'BC{gEZ-J,?l?!

Ponda Goa.




“ BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Smt. Rubina Ashpak Mujawar.
r/o Near K.G.N Marble & Granites,
/
Padal, Bethora, Ponda- Goa. B Applicant

“TV— W)
70798982 (Ashga m?fwa
41l

By this order I shall dispose off the application dated 29/{6/2018 filed

by the applicant for regularization of unauthorized construction.

ORDER

That the applicant vide his application dated 29/10/2018 prayed to
(=] regularize his unauthorized construction situated in the property bearing

| -survey number 194 /0 of village Bethora of Ponda Taluka Ponda Goa.

Upon scrutinising the documents relied Upon Applicant and this office
records it has been observed that the above Survey No.194/0  of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee.
—rr -~

X ow X IP \

< :

E. That for the same it shall be convenient to look in the provision of the Goa

o

\w Regulan?tnon of Unauthorized Construction Act 2016 (Goa Act 20 of 2016).
1 AT
Al

'-;-__;;’-'—J""
Then section 5 of the said Act lays down that the Authorized officer

shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area.

Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted. i 3

Case No.SDO/PON/RUC/201 6/2025

50
39






That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act, '

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation. |
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of

Ponda Taluka as per provisions of See. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the
Applicant.

LY
f
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%

Py ¥ WS e \

.'I' ,'_ v-.n‘ . |’

\3\0 Il yf " (Kedar A. Naik)
. iy, PONY Dy.Collector/SDO,

i Ponda Goa.

Date: 20t August 2020.
Place: Ponda Goa.

Copy to:

1. The Mamlatdar of Ponda Taluka for information & necessary action.

<z f'-——- - “i" . ﬁ s
2. The Sarpanch, V.P. Bethora, for information & necessary acfign¥. AL

Fgrwarded to the Mamlatdar of Ponda for Service through Talath Ta,
Ponda Goa.




# BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/ 2 030

= Smt. Nisar Allabaksh Haveri. :
r/o Near K.G.N Marble & Granites,
\LA/"
Padal, Bethora, Ponda-Goa. /N7 T Applicant
. I3
7195006582 ?‘Mh iy
ORDER

By this order I shall dispose off the application dated 29/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to

Q: regularize his unauthorized construction situated in the property bearing

; survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,
admeasuring an area about 107.96.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee.

.'c § same it shall be convenient to look in the provision of the Goa

58/ Unauthorized Construction Act 2016 (Goa Act 20 of 2016).
.D

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section S5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

\

-

Ld
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Therefore, the application itself is not maintainable and  hence the prayer of
the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That | find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion | pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of

s Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized
Construction Act & the cost of demolition shall be recovered from the

Applicant,

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Date: 20" August 2020.
Place: Ponda Goa.

Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary actionwm
: . A-

2. The Sarpanch, V.P. Bethora, for information & necessary actipn. ¥. £ VNI

o "
/ \.'ﬂbfe s
o y . " - M‘Eﬂ———'
\/E,‘m-warded to the Mamlatdar of Ponda for Service through Talathi A
Ponda Goa.




1545

BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/ D o7 )
Mr. Shamsuddin Shaikh.

r/o Near K.G.N Marble & Granites, p;y;’;’;

Padal, Bethora, Ponda- Goa. et /L,g}z-f-’ ..... Applicant
94 2-008 5929 grpr

ORDER

By this order I shall dispose off the application dated 29/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 74.30 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village

Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committcc.

tddr the same it shall be convenient to look in the provision of the Goa
izaf#on of Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

i
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.

In view of the above discussion I pass the following order: -

ORDER

Application for Regularization dated '29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized
Construction Act & the cost of demolition shall be recovered from the

. Applicant.

. T 5
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(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Date: 20t* August 2020.
Place: Ponda Goa.

Copy to:

1. The Mamlatdar of Ponda Taluka for information & necessary act.ieﬂa"“k R

1
2. The Sarpanch, V.P. Bethora, for information & necessary Oti!n.‘iﬂ _
LY "r
. o7
Berwarded to the Mamlatdar of Ponda for Service through Talalh—of’Hé'thora,
Ponda Goa,
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/ 2032

Shri Noor Ahamad Angadi.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda: Goa.

9890628582

ORDER

..... Applicant

By this order I shall dispose off the application dated 29/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
)] regularize his unauthorized construction situated in the property bearing

survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 161.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee,

0
............

A That" fm— he same it shall be convenient to look in the provision of the Goa
R%

larlzatli; f_f Unauthorized Construction Act 2016 (Goa Act 20 of 2016).
R
“Then section S of the said Act lays down that the Authorized officer

shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1993) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

e
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That 1 find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -

ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of

Q Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the
Applicant,

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Date: 20th August 2020.
Place: Ponda Goa.

Copy to:

eyt 3

2. The Sarpanch, V.P. Bethora, for information & necessary 4ction. - .

rwarded to the Mamlatdar of Ponda for Service through Tala
"' Ponda Goa.
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2 933

Shri Channavirappa Hadpad.
r/o Near K.G.N Marble & Granites,

Padal, Bethora, Ponda- Goa. 9 J«S&sfd)-&v
IR 23F2.7€" i

By this order I shall dispose off the apphcatlon dated 29/10/2018 filed

..... Applicant

ORDER P L

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 107.96 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
‘  records it has been observed that the above Survey No.194/0 of village
- Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee.

shall not entertain any application under sub-section (1) if authorized

construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

ko
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Therefore, the application itself is not maintainable and  hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That 1 find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.

In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized
Construction Act & the cost of demolition shall be recovered from the

Applicant.

o COLLECTOS
S el

¥

Date: 20th August 2020.

[Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Place: Ponda Goa.

Copy to:

1. The Mamlatdar of Ponda Taluka for information & necessary action,

Ty, HXO0E \T‘:‘
L mware HM FA

2. The Sarpanch, V.P. Bethora, for information & necessary acti

-
Fft:}r,w%'rc'ied to the Mamlatdar of Ponda for Service through Talathi
“Ponda Goa.
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/ 203%

Shri Muksud Mustafa Peerzade. ¥ &},
r/o Flat No. 1, Granvil Apts, 2 }0,5’?;‘7
Prabhu Nagar, ponda Goa f P .....Applicant

2eEgSTpo

ORDER

By this order I shall dispose off the application dated 01/11/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 01/11/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 89.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee.

.
.
O

Ne same it shall be convenient to look in the provision of the Goa
J Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That | find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization  dated 01/11/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant.

_-""..-'.-_ _.-‘_‘_-""-_
oY CORLECTO ‘-_\

\

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Date: 20t* August 2020.
Place: Ponda Goa.

”
+,

Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary action. _.__,,...——-:L—
2. The Sarpanch, V.P. Bethora, for information & necessary a b"é?; af TOOE - RAK

e ward v
: ; 2=t
; drwarded to the Mamlatdar of Ponda for Service through Talat g -

Ponda Goa.
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2 035"

Smt. Melisa William D’Silva.
r/o Near K.G.N Marble & Granites,] 1 M
Padal, Bethora, Ponda- Goa. - (O
1L
o
7923098640 s

ORDER

..... Applicant

By this order I shall dispose off the application dated 29/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,
admeasuring an area about 109.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

same it shall be convenient to look in the provision of the Goa

on of Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

Then sectic;n S of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard,

That in the present matter as per section 5 of the Goa

Regularization of Unauthorized Construction Act 2016, which lays down strict

criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.
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Therefore, the application itself is not maintainable and  hence the prayer of
the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion | pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized
Construction Act & the cost of demolition shall be recovered from the

Applicant.

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

a"tu

S4B, PONOA S

Date: 20t August 2020.

Place: Ponda Goa.

Copy to:

Ponda Goa.

¥° 4559




BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

53

Case No.SDO/PON/RUC/2016/2¢0 3¢

Smt. Farida Harun Ghandagadkar.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda- Goa.

I| 723575083 T \helde

Jex Jre
ORDER  2¢ copr

..... Applicant

By this order I shall dispose off the application dated 29/10/2018 filed
by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 60.65 Sq Mts.

~ Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee,

hcn section S of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

e
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of

’ Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be' recovered from the

Applicant.

\

(Kedar A. Naik)
Dy.Collector /SDO,
Ponda Goa.

wrot ¥
fiiausnanitt ;;."
Sup.piv. POY =

Date: 20ttt August 2020.

Place: Ponda Goa.

Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary action.

2. The Sarpanch, V.P. Bethora, for information & necessary acti A F ®
Luward No

Dats ,_Q;I.I.S‘\— o
ord,

Forwarded to the Mamlatdar of Ponda for Service through Talathi

Ponda Goa.
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2 03 7
Shri Ibraheem Dharwad.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda- Goa. Applicant

TS UshHT 522 4“" """

b
ORDER ~ 24 / ‘J)M

By this order I shall dispose off the apphcatlon dated 01/11/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 01/11/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,
admeasuring an area about 90.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

p ' E&Q SR
o

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area.

ke
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 01/11/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of

- Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant.

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

o\ g
-.o"'-. - %
/"-’

.-'I-
.y o‘ .'!O-l!. »
SIS

Date: 20th August 2020,

Place: Ponda Goa.

Copy to:

-

1. The Mamlatdar of Ponda Taluka for information & necesgg_g’_aCtiOH- e “In',hl.

i = '! IF“’“h'
2. The Sarpanch, V.P. Bethora, for information 8 necessary 2ction.

Fortvarded to the Mamlatdar of Ponda for Service through Ta
\- “Ponda Goa.




BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON{RUC/ZOIGI 2038

Smt. Farzana Bi Umarali Khan.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda- Goa.

Iz 7972283890

ORDER -7/ I

..... Applicant
-
AV

By this order I shall dispose off the application dated 29/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,
admeasuring an area about 248.00 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee.

. Ehat for thd same it shall be convenient to look in the provision of the Goa
Regutarization,6f Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

T, T
Nha .3;,;1 oV [ st " " :
Jeedie Then section 5 of the said Act lays down that the Authorized officer

shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area.

Vel
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That 1 find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant.
3 _F"’o
= 4 3) (Kedar A. Naik)
» R Dy.Collector/SDO,
T ;” Ponda Goa.
gL
Date: 20t" August 2020.
Place: Ponda Goa.
Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary action. e—eer==strr

[ A-WR
2. The Sarpanch, V.P. Bethora, for information & necessary actibn? ® 1M
» P ] ™e

"
>

Forfvarded to the Mamlatdar of Ponda for Service through Talathi of Bethord,

\'/Ponda Goa,

o 1 Dee - ".723 # 3
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/20 16/2029

Smt. Victoria William D’Silva.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda- Goa.

QVU) M‘fr) ..... Applicant
(79 232 oﬁé 40

ORDER = dtd“"'
TN B e

By this order I shall dispose off the application dated 29/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 145.40 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office

records it has been observed that the above Survey No.194/0 of village
Bethora of Ponda Taluka is identified as Private Forest by V.T. Thomas

Committee.

.
.
.
.
b

.
-----------

hen section S of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan

land, any construction prohibited under the Goa land (Prohibition on

Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

2
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That | find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period

3 of 6 weeks failing which the structure shall be demolished by Mamlatdar of
- Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant.

; (Kedar A. Naik)
‘._ J Dy.Collector/SDO,
NY04 5UR iV, PONF Ponda Goa.

Date: 20th August 2020.
Place: Ponda Goa.

Copy to:

\—/Forwarded to the Mamlatdar of Ponda for Service through Talaths "
Ponda Goa.
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2052

Shri Kasim Sayed Makandar.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda-Goa. ... Applicant

ORDER

By this order I shall dispose off the application dated 18/11/2016 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 18/11/2016 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 193/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 70.00 Sq Mts.

A SOl scrutinising the documents relied upon Applicant and this office
A . A :
h ﬁ)rds it };%j been observed that the above Survey No.193/0 of village
% B!E’horq__.q){: Jjonda Taluka is identified as Private Forest by V.T. Thomas

That for the same it shall be convenient to look in the provision of the Goa

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Comnstruction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section S5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-

section (1) if unauthorized construction within the limits of the Forest Area.

ke
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Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted.

That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That 1 find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 18/11/2016 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 193/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized
Construction Act & the cost of demolition shall be recovered from the

Applicant.

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

ol

Date: 20t August 2020.

Place: Ponda Goa. : ﬂuup
Copy to: ;'2— f(( oF l Lk

1. The Mamlatdar of Ponda Taluka for information & necessary action.

2. The Sarpanch, V.P. Bethora, for information & necessary action.

Forwarded to the Mamlatdar of Ponda for Service through Talathi of Bethora,
Ponda Goa.

cﬂ—-—
r-y'i/oz?}'}ﬁb
Entry Clerk,
¥am!s:dar Cffice. Pords
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/205'3

Smt. Fatima Rafiq Manik.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda- Goa. . Applicant

ORDER

By this order I shall dispose off the application dated 18/07 /2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 18/07/2018 prayed to
regularize his unauthorized construction situated in the property bearing

survey number 194 /0 of village Bethora of Ponda Taluka Ponda Goa.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
% 1 BRhbra0oRPonda Taluka is identified as Private Forest by V.T. Thomas

PAR TR &
(ﬁmlttee. 1%
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“ That for the same it shall be convenient to look in the provision of the Goa

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 20 16).

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area.
Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted. !
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That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 18/07/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized
Construction Act & the cost of demolition shall be recovered from the
Applicant.

(Kedar A. Naik)
Dy.Collector/SDO,

\i_,“_g_g_g-_e‘_l_”_’iiﬁ' Ponda Goa.
Date: 20th August 2020. 57/ £ F}
Place: Ponda Goa. s f : T
4 \&U'U g\ £
L \Di_
215

Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary action.

2. The Sarpanch, V.P. Bethora, for information & necessary action.

Forwarded to the Mamlatdar of Ponda for Service through Talathi of Bethora,

Ponda Goa.

=

28 |oF horo

Entry (lerk,
¥aw'i dar Cllice, Fondll
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2 o Sy

Shri Sameer Somakant Naik.
r/o H.No. 324, Satyabhama Niwas,

Zuwarwada, Tivrem, Ponda Goa. @~ ... Applicant

ORDER

By this order I shall dispose off the application dated 18/07/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 18/07/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 193/0 of village Bethora of Ponda Taluka Ponda Goa,

admeasuring an area about 70.75 Sq. Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.193/0 of village

onda Taluka is identified as Private Forest by V.T. Thomas

[ Clenel )

‘o)
s
RSI“[ e same it shall be convenient to look in the provision of the Goa

Regulanzatlon of Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area.

Therefore, the application itself is not maintainable and hence the prayer of

the Applicant cannot be granted. ‘S :
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That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 18/07/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 193/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant. T
5 DL BURREE o™
Efs. / '//\'}Br' o\
= '\...' 2
.Qr?_g\}\ l.f b b ; .\_)
i ) ‘{ .. ... Y/ (Kedar A. Naik)
A =280V 12" Dy.Collector/SDO,
_,/ Ponda Goa.
Date: 20t August 2020. ®, ’ -t o .

Place: Ponda Goa.

Copy to:
1. The Mamlatdar of Ponda Taluka for information & necessary action.

2. The Sarpanch, V.P. Bethora, for information & necessary action.

Forwarded to the Mamlatdar of Ponda for Service through Talathi of Bethora,

Ponda Goa,

-
28 )08)re 2w
Entry Ulerk,
Mamlzidar Cfice, Ponds
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B BEFORE THE DEPUTY COLLECTOR AND SURB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/ 2055

Shri Dilari Anand Naik.
r/o H.No. 37 Kazi Wada,
Opp. Bank Of India, Ponda Goa. =~ Applicant

ORDER

By this order I shall dispose off the application dated 18/07/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 18/07/2018 prayed to
regularize his unauthorized construction situated in the property bearing

survey number 193/0 of village Bethora of Ponda Taluka Ponda Goa.

Upon scrutinising the documents relied upon Applicant and this office
Wt&p has been observed that the above Survey No.193/0 of village
thora 0}" onda Taluka is identified as Private Forest by V.T. Thomas
-Qommittee;;f

That for the same it shall be convenient to look in the provision of the Goa

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 2016).

Then section 5 of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area.

Therefore, the application itself is not maintainable and  hence the prayer of

the Applicant cannot be granted. ‘

e —



That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 18/07/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194/0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5 of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant.

(Kedar A. Naik)
Dy.Collector/SDO,
Ponda Goa.

Date: 20th August 2020. 0( s
Place: Ponda Goa. (/
2
)
Copy to: *),gf/o’ W’,‘Ze‘/ 2.

1. The Mamlatdar of Ponda Taluka for information & necessary action.

2. The Sarpanch, V.P. Bethora, for information & necessary action.

Forwarded to the Mamlatdar of Ponda for Service through Talathi of Bethora,

Ponda Goa.

e

'2,?/0 ?} 1000

Entry Clerk,
¥amiz idar Cflice, Pond,
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BEFORE THE DEPUTY COLLECTOR AND SUB- DIVISIONAL OFFICER AT
PONDA - GOA

Case No.SDO/PON/RUC/2016/2 c<¢,

Shri Imran Hamim Khan.
r/o Near K.G.N Marble & Granites,
Padal, Bethora, Ponda- Goa. .....Applicant

ORDER

By this order I shall dispose off the application dated 29/10/2018 filed

by the applicant for regularization of unauthorized construction.

That the applicant vide his application dated 29/10/2018 prayed to
regularize his unauthorized construction situated in the property bearing
survey number 194/0 of village Bethora of Ponda Taluka Ponda Goa,
admeasuring an area about 68.05 Sq Mts.

Upon scrutinising the documents relied upon Applicant and this office
records it has been observed that the above Survey No.194/0 of village
.B?:‘t}r:ocr'a'.”z’of;ﬂgnda Taluka is identified as Private Forest by V.T. Thomas

: "2

k]
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"7 That for the same it shall be convenient to look in the provision of the Goa

Regularization of Unauthorized Construction Act 2016 (Goa Act 20 of 20 16).

Then section S of the said Act lays down that the Authorized officer
shall not entertain any application under sub-section (1) if authorized
construction falls within the limits of the protected forest, area declared as a wild
life sanctuary, area covered under the Costal regulation Zone, No Development
Zone, Open Space, Public Land, Area Covered under Eco Sensitive Zone, Khazan
land, any construction prohibited under the Goa land (Prohibition on
Construction) Act 1995 (Goa Act No. 20 of 1995) road set back or right of way or
any construction which causes obstruction to any natural water channel or any

structure which is constructed by filling water bodies or for scrap yard.

That in the present matter as per section 5 of the Goa
Regularization of Unauthorized Construction Act 2016, which lays down strict
criteria that the authorized officer shall not entertain any application under sub-
section (1) if unauthorized construction within the limits of the Forest Area,

Therefore, the application itself is not maintainable and hence the prayer of

\

the Applicant cannot be granted.
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That law stated is very much clear that this office has no powers to

decide on any construction which is not within the limits of the said Act.

That I find no reason to proceed with the Application field by the

Applicant, since the same cannot be allowed in view of my above observation.
In view of the above discussion I pass the following order: -
ORDER

Application for Regularization dated 29/10/2018 stands
dismissed. The Applicant shall restore the land to its original form &
demolish the Unauthorized Structure in Survey No. 194 /0 within a period
of 6 weeks failing which the structure shall be demolished by Mamlatdar of
Ponda Taluka as per provisions of Sec. 5§ of the Goa Unauthorized

Construction Act & the cost of demolition shall be recovered from the

Applicant.
¥ e ' (Kedaf A. Naik)
'Y » ‘ 1y - Dy.Collector/SDO,
AR £ =T Ponda Goa.
__._'__-__;-‘IJ
I
Date: 20t August 2020. )
Place: Ponda Goa. { Q
C_) ? 2 ea)
Copy to: / 1

1. The Mamlatdar of Ponda Taluka for information & necessary action.

2. The Sarpanch, V.P. Bethora, for information & necessary action.

Forwarded to the Mamlatdar of Ponda for Service through Talathi of Bethora,
Ponda Goa.

-
28]0% [20e
Entry Clerk,
Mamlaidar Cfiice, Ponds
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. Government of Goa
% Office of the Joint Secretary (Revenue)/ Chairman of the Committee
constituted by Forest Department to finalize the report on Private Forests
submitted by the Review Committee.
Chamber No.105, 2vd floor,

Secretariat, Alto-Porvorim,
Bardez, Goa- 403 521.

NOTICE

lated 23 f;.{)w has constltuted a Commmee to finalizg the report on rlva
by the Review Committee constituted vide Order No. ?-1-2009IFOR!087 a
dering the objections of affected parties who propemes are g




-Mthboob'-sab Mantk;
~ H.No.623/4, Bethora, ponda ~ Goa.
12, Mrs. Ramija Bi Kassimshah Makandar, .
H.No. 259/3, K.G. Nagar, Kassarwada,
13, Shri. Suleman K. Chowdhari,
H.K.G.N. Granite & Marble Combine,
padal, Bethora, ponda - Goa.
14. Shrl, Abdulgafoor Babusab Mannangi,

padal, Bethora, Panda = Goa.
15. Shri. Shamsheerkhan Amirkhan Hydrabad,

adal, Bethora, ponda- Goa.
Mﬁs. Reshma Khalid Hussain,
H.No. 259/3, Kassarwada, Bethora, Ponda - Goa.
17. Mrs. Raziya shamsheerkhan Hydrabad, :
padal, Bethora, Ponda -Goa.s
8 Mrs. Fatima Rafig Manik,
H.No.259/9, K.G.N. Nagar, Kasarwada, Bethora, Pon
19, Unicorn Associates, e _'
Office No.34, 1* Floor, Ponda Comm
20, Mr. Jose Maria Alberto Vales,
H.No.42, Zorinto, Sancoale,
21, Subhash R. Surlekar,
H.No. 141-G, G
22, Mr. Pandurang.
Mr. Nanda S.N

11, MrRafidr

gethiors, Ponda - Goa;




. Prextee - &

e o - Al

-~ From:
Shri. Kasim Saiyad Makandar,
H. No. 12, Durgabhat,
Ponda-Goa

Date: 07/10/2019

'pg, i

The Joint Secretary (Rcvenue},

" Hon’ble Chairman of the Committee,
Chamber No. 105, 27 Floor,
Secretariat,
wabrﬁn*(}oﬁ'

El
By
CSRRRIRET

| _th. cnmempkan
;suwey No. 193 /o_ f Be

Tchose to purchase the smd plots by\ rtue
ecd of Sale dated 25/04/2011 and dated 18/01/20i2
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_ _Q..

3 ’I‘hat at the tlme of purchase I did not hear of there might be

i 'any cnntemplatxon of being identified my aforesaid plots as
~ private forest and hence hereby to request to exclude the said
B -_-_plots oma-bemg identified as Private Forest on the ground that
; ' " been carmarkcd as settlement in Reglonal

r gom_. through copy of the survey plan bearing survey
' if:-'-Betora village duly earmarked with settlement
own a,nd Counﬁ'y Planning Department and the

cal area ~should be 5 Ha. or more if not
us to Government forest '

P composmon of 75% or more tress of forest

ty 04 or‘..r'rzcire"-‘

co is that number of stmctures dommantly
S came up for having shelter of thexr own and
sp_gaks Whether all structures are legal or
-'ﬁerent issue but fact is that -*“fdwemng in the



averments made ab»ove [ hereby

ince 1 ave the st;i'cng objecuons on the grounds-
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From:

Mrs. Farzanabi Umarali Khan
FF-2, Sadashiv Plaza Bldg, ,
Upper Bazar, Panditwada,
Ponda-Goa

Date: 14/10/2019

To,

The Joint Secretary (Revenue),
Hon’ble Chairman of the Committee,
Chamber No. 105, 24 Floor,
Secretariat,

Porvorim-Goa

Sub.: Strong objection to identify my plot no. B/135 / property

Mch i{s in Orchard Zone now Natural Co 23 bearing s No.

iy the undersigned, Mrs. Farzanab: Umarali Khan in connection
ith contemplation of 1dcnt1fymg my plot No. B/135 of survey No.
/0 of Betora v:llage of Poﬁda 'I‘aluka state as under:

the survey no. 194/0 of Betora : cve:n




R

3. That at the time 6f_ purchase I did not hear of there might be
dentified my aforesaid plot as

any contemplation of being i
private forest and hence hereby to request to exclude the said
plot from being identified as Private Forest on the ground that
the said arca has been earmarked as orchard zone in the
Regional plan 2001 and natural cover in the Regional Plan
2021 which is in force and the order, if issued it cannot be
with retrospective effect but prospective effect, along other

grounds.

. That on going through copy of the survey plan bearing survey
No. 194/0 of Betora village duly earmarked as Natural Cover
~ zone by the Town and Country Planning Department and the
construction made by me in the said property/plot marked by
the private D’man (civil) in the said plan, it is very clear that
the said area did not qualify to be identified as private forest in
view of the criteria framed by Department of Forest in the
Notification dated 27/1 1/2012 which are reproduced below:

(i) Geographical area should be 5 Ha. or more if not
~ contiguous to Government forest

-':-Crop composition of 75% or more tress of forest

d_énsity 0.4 or more

at loco is that number of structures dominantly
s came up for having shelter of their own and
speaks. Whether all structures are legal or
fiiﬂ'crent issue but fact is that dwelling in the
) such a point that bringing the situation
;nake private forest is impossible at this stage.

1589



6. That I had constructed a residential house in the year 2013 in
the said plot having survey no. 194 /0 of Betora Village. Then
the said area was coming within orchard zone as per the
Regional plan 2001 and natural cover in the Regional Plan
2021.The said residential house has been electrified and
having the tap water facility and hence the electricity
department as well as water department released the
connection respectively. '

7. That availing the opportunity offered by Government of Goa I

have already made the application for regularization of the
 said structure and there is every possibility of being accepted
‘the said application:

B That therefore perusing the averments made above I hereby
say that I am entitled to be regularized the said structure.

That so also I have made application to the Town & Country
Department on 13/2/2019 for the change of zone to
settlement and accordingly process fee has been paid by virtue
of e-challan no. 201900187509.

That therefore I am rightly and strongly object to be
ed the said plot no. B/135 /property as private forest.

e __'in view of above I hereby pray to be pleased to

m being identified the said plot no. B/135 /property
te forest since I have the strong objections on the

Yours Faithfully,

(Mrs. Farzanabi Umarali Khan)

1590



Enclosures:

1. Copy of Sale Deed.

9. quiea af 'St;_r-vey Plans of Survey No. 193/0 and 194/0 duly
marked the zones by the Town & Country Planning

~ Department & structures stands in the said survey as marked
by private D’man (civil).

. 3. FormI&XIV.

4. Copy of Zoning Certificate.

Betora-Nirankal-'Canxem-Codar.

6. -Application for changing of zone and copy of the e-challan no.
- 201900187509 colly. |

7. Application  addressed to Dy. Collector, Pon el
egularization. | _

ty and water bills.
e hquse cdnstructed.

ther documents as and why required by the Hon’ble
ary (Revenue).

¥ Fnad

Mrs. Farzanabi Umarali Khan

s S
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H. No 623/4, Bethora,
Pondae(}oa ot

Date: 08/10/2019

The Joint Secretary (Revenue], _
Hon’ble Chairman of the Commlttee,
Chamber No. 105, 2 Floor,
Secretariat, | '
Porvorun-Goa

ub.: Strong ohjection to identify my plots, nos. B/68, B/69,
70 & B/71 bearing survey No. 194/0 of Betora as Private

rest.

.1, the undersxgned ‘Mr. Rafiq Mehboobsab Manik in connection

fh contemplation of identifying my Plot Nos. B/68, B/69, B/70 &
1_ of survey No. 194/0 of Betora village of Ponda Taluka state as

h -upon representation of the Vendors, Mr. Carlito Augusto
1d. and others, the area of the Plot Nos. B/68, B/69,
B/71, admeasuring 280.00 sq. mts. each come under

e in the Reglona.l plan 2001 and natural cover in
al Plan 2021 however some portion of the Plot B/71
er settlement zone which is in force and hence I

pﬁrcﬁasc the sardeplots by virtue of Deed of Sale

2015 registered u/No. 635/15 before the Sub-
onda on 13/04/2015.

of purchase I did not hear of there might be
n of being identified my aforesaid plots as
hence hereby to request to exclude the said
dentified as Private Forest on the ground that

1592
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has bf:cn carmarked as natural-cover in Regional

saidiarca
;*?:n' 2021 except some portion of the Plot B/71 which comes
i ‘:‘"ttlement zone which is in force and the order, if

issue Iiﬁi; be with retrospective effect but prospective
cﬂ“ect along other grounds.

3. 'I‘hat on going through copy of the survey plan bearing survey
- No. 194/ 0 of Betora village duly earmarked as natural cover in
Regmnal Plan 2021 except some portion of the Plot B/71

which comes under settlement zone as marked by the Town
~and Country Planning Department and therefore the
~ construction made by me in the said settlement portion of the
Plot No. B/71 as marked by the private D'man (civil) in the
said plan, it is very clear that the said area did not qualify to
be identified as private forest in view of the criteria framed by

~ Department of Forest in the Notification dated 27/11/2012

which are reproduced below:

(i) Gcég_raphical area should be 5 Ha. or more if not
conti'guous to Government forest

(i) "I‘hc Crop composition of 75% or more tress of forest
. species

C.anopy density 0.4 or more

ne at loco is that number of structures dominantly
ial houses came up for having shelter of their own and
er say speaks. Whether all structures are legal or
totally different issue but fact is that dwelling in the
ached to such a point that bringing the situation
ly as to make private forest is impossible at this stage.

_constructed a residential house in the year 2012 in
ment portion the said plot B/71 having survey no.
ora Village. The said residential house has been
ind having the tap water facility and hence the

partment as well as water department released
on respectively,
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6. That availing the opportuni

the said application.

© 7.That therefore perusing the averments made above I hereby
~ say that I am entitled to be regularized the said structure.

| 8.=5Thié‘c{;.tﬁéreforé I am rigﬁtl'y and strongly object to be identified

~ my/the said plot/property as private forest. 2

. Therefore in view of above I hereby pray to be pleased to
 refrain from being identified the said plots, B/68, B/69, B/70
& B/71 as private forest since I have the strong objections on
the grounds mentioned above.

Thanking You,

Yours Faithfully,

(Mr. Rafiq Mehboobsab Manik)

; nclosures:
of Sale Deea;

the Survey Plan 194/0 duly earmarked by the Town &
lanning Department.

of Survey Plans of Survey No. 193/0 and 194/0 duly
the zones by the Town & Country Planning
ent & structures stands in the said survey as marked

ty afferedby Gm‘gmment of Goa I
have already ‘made the application for regulanzation of the
said structure and there is every possibility of being accepted

1594
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‘Report dated 7/8/2018 of the Talathi, Village Panchayat

Betora-Nirankal-Conxem-Codar.

. Application—addressed to Dy. Colleetor,—Ponda for
regularization.

. Electricity and water bills,
. Photo copies.

. Any other documents as and why required by the Hon’ble
Joint Secretary (Revenue).

 Place:Ponda-Goa

Date: 08/10/2019

& e

Mr. Rafig Mehboobsab Manik

1505
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-Mrs P‘“ﬁ&'na Raﬁq Mamk
H. No. 259/9, K.G.N. Nagar,
Bethora,

- Ponda-Goa

~ Date: 08/10/2019

A1l - e e
~ The Joint Secretary (Revenue),
Hon'ble Chairman of the Committee,
~ Chamber No. 105, 27 Floor,
 Secretariat,
Porvorim-Goa

g objection to identify my plot/property which is in
ez,:_:wg_nt zone, bearing survey No. 194/0 of Betora as Private

I, the undersigned, Mrs. Fatima Rafiq Manik in connection with
n emplat:on of identifying my Plot No. A/136 of survey No. 194/0
ge of Ponda Taluka state as under:

on representaﬁon of the Vendors, Mr. Carlito Augusto
1 and others, that the area of the Plot No. A/136,
g 280.00 sq. mts. come under orchard zone in the
plan 2001 and settlement in the Regional Plan 2021
in force and hence I chose to purchase the said plot
of Deed of Sale dated 18/01/2012 registered u/No.
the Sub- Registrar, Ponda on 03/05/2012.

o i _h-ave got muted my name in form I & XIV
e survey no. 194/0 of Betora revenue village of
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3. That at the time of purchase I did not hear of there might be

 any contemplation of being identified my aforesaid plot as
private forest and hence hereby to request to exclude the said
plot from being identified as Private Forest on the ground that
the said area has been earmarked as settlement in Regional
Plan 2021 which is in force and the order, if issued it cannot
be with retrospective effect but prospective effect, along other
grounds.

4, That on going through copy of the survey plan bearing survey
No. 194/0 of Betora village duly earmarked with settlement
zone by the Town and Country Planning Department and the
construction made by me in the said property/plot, duly
marked by the private D'man (civil) in the said plan, it is very
clear that the said area did not qualify to be identified as
private forest in view of the criteria framed by Department of
Forest in the Notification dated 27/11/2012 which are
reproduced below:

(i) .- Geographical area should be 5 Ha. or more if not
contiguous to Government forest

ii) The Crop composition of 75% or more tress of forest
ies

“anopy density 0.4 or more

e at loco is that number of structures dominantly
1 houses came up for having shelter of their own and
per say speaks. Whether all structures are legal or
totally different issue but fact is that dwelling in the
hed to such a point that bringing the situation
as to make private forest is impossible at this stage.

constructed a residential house in the year 2012 in
t having survey no. 194 /0 of Betora Village being




coming within settlement zone. The Village Panchayat
considering the facts that the said house standing in the
settlement zone and though constructed without licence no
way otherwise violated any terms and conditions relating to
the construction, choose to register the said house for the

~ house tax purpose. Consequently the electricity department as
well as water department released the connection.

7. That availing the opportunity offered by Government of Goa I

~ have already made the application for regularization of the

~ said structure and there is every possibility of being accepted
the said application.

8. That therefore perusing the averments made above I hereby
say that [ am entitled to be regularized the said house.

9 That therefore I am rightly and strongly object to be identified
my/the said plot/property as private forest.

Therefore in view of above 1 hereby pray to be pleased to
refrain from being identified my/the said plot/property as
forest since I have the strong objections on the grounds

Yours Faithfully,

)
2

(Mrs. Fatima Rafiq Manik)
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Enclaaurea'
5 Copy of Sala Deed

2. Copy of Survey Plan S/No 193/0 of Betora village duly
earmarked by the Town & Country Planning Department.

3. Copy of the Survey Plan 194/0 duly earmarked by the Town &
'Gaumryfplanning Department. :

4. Copies of Survey Plans of Survey No. 193/0 and 194/0 duly
~ marked the zones by the Town & Country Planning

- Department & structures stands in the said survey as marked
by private D'man (civil).

5. Application addressed to Dy. Collector, Ponda for
_ regulanzatxon dated 15/7/ 2018.

6. Form [ & XIV.

Coplesof Z_oning Certi-,ﬁcatcs.

j dated 7/8/2018 of the Talathi, Vﬂlage Panchayat
Nirankal- Conxcm-Coda:

paid receipts.

icity and water bills.
er documents as and why required by the Hon'ble

a oy
o ®
e

Mrs. Fatima Rafiq Manik
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H. No. 626/4 .Bethom,
POI}E_‘_&_?GQ@

Date: 08/10/2019

TO; e S
The Joint Secretary (Revenue),
Hon'ble Chairman of the Committee,
mber No. 105, 274 Floor, '

_ : ' ” ]

Strong objection to identify my plot/property which is in
zone now Natural cover bearing survey No. 194/0 of
ra as Private Forest.

e undersigned, ‘Mr. Mehabobsab Abdulsab Manik in

| with contemplation of identifying my Plot Nos. B/146
urvey No. 194/0 of Betora village of Ponda Taluka state

resentation of the Vendors, Mr. Carlito Augusto
others, the area of the Plot No. B/ 146,
0.00 sq. mts. come under orchard zone in the
2001 and natural cover in the Regional Plan
in force and purchased the said plot by virtue of
dated 16/02/2015 registered u/No. 640/15
Registrar, Ponda on 13/04/2015 and a Plot
asuring 399.47 sq. mts. come under orchard
al plan 2001 and settl settlement in the Regional
in force and hence T ¢hose to purchase the
of Deed of Sale dated 7/10/2011 registered
‘the Sub- Registrar, Ponda on 8/11/2011.

1600
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muted my name in form | & XIV

2. That thereafter 1 have got
94/0 of Betora revenuc village of

relating to the survey no. |
Ponda Taluka.

3. That at the time of purchase I did not hear of there might be

any contemplation of being identified my aforesaid plot as
private forest and hence hereby to request 10 exclude the said
plot froth being identified as Private Forest on the ground that
the said area has been earmarked as natural cover in Regional
Plan 2021 which is in force and the order, if issued it cannot
be with retrospective effect but prospective effect, along other

~ grounds.

That on going through copy of the survey plan bearing survey
0. 194/0 of Betora village duly earmarked with natural cover
‘zone by the Town and Country Planning Department and the
nstruction made by me in the said property/plot no. B/ 146,
arked by the private D'man (civil) in the said plan, it is very
ear that the said area did not qualify to be identified as
private forest in view of the criteria framed by Department of
sorest in the Notification dated 27/1 1/2012 which are

reproduced below:

_aphical area should be 5 Ha. or more if not
guous to Government forest

)p composition of 75% or more tress of forest

ensity 0.4 or more

loco is that number of structures dominantly
came up for having shelter of their own and
eaks. Whether all structures are legal or
,crcnt issue but fact is that dwelling in the
such a point that bringing the situation
e private forest is impossible at this stage.

01



6. That 1 had constructed a residential house in the year 2012 in

the said plot B/146 having survey no. 194/0 of Betora Village

being coming within natural cover zone, The said residential
house has been electrified and having the tap water facility

~and hence the electricty department as well as water
- department released the connection respectively,

7. Mhat therefore | am rightly and strongly object to be identified
- my/the said plot/property as private forest.

~ Therefore in view of above | hereby pray to be pleased to
refrain from being identified the said plots, B/146 and B/1,

Survey no. 194/0 of Betora village as private forest since I

have the strong objections on the grounds mentioned above.

Thanking Yﬂu,- :

Yours Faithfully,

gt

~ (Mr. Mehabobsab Abdulsab Manik]

v éy. Pla.n 194 /O duly earmarked by the Town &
g Department. :

y Plans of Survey No. 193/0 and 194/0 duly
zones by the Town & Country Planning
ctures stands in the said survey as marked
 (civi.
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S fethrs faied 7/8/2&18 of the 'r |
Betora-mmnkal Canxem -Codar,

- 6. Electrici t;yandwaterbﬂls

7 Photo copics

other documents as and why requlrcd by the Hon'ble
i __-.Sem'etary (Revenuc} :

__PondaGoa . R
_08/10/2019 e 5 il
o Mr. Mehabobsab Abdulsab Manik
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{
Mie Rc:ahma Khalid 'Ht'i_sﬁain,-_:
~ H. No. 259[3 Kassarwa&a, :
 Bethora,

- Ponda-Goa
Date: 08/10/2019
'-”’I‘a, R
Tha Joint Secretary {Rcvcnue),

'b ‘Chairman of the Committee,
Iber No. 105, ‘2’"i Floor, :

' -Goa

trong ob ect.iontoiden fy my plot/property which is in
nt zone, bearing survey No. 194/0 of Betora as Private

__ggcrsiglaed. Mrs. Reshma Khalid Hussain in connection
lation of identifying my Plot No. A/137 of survey No.
village of Ponda Taluka state as under:

epresentation of the Vendors, Mr. Carlito Augusto
| others, the area of the Plot No. A/137,
280.00 sq. mts. come under orchard zone in the
001 and settlement in the Regional Plan 2021
anci hem to purchase the said plot

o Registrar, Ponda on 05/03/2012,
ot muted my name in form I & XIV relating
14 /0 of Betora.
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4. That at the time of purchase I did not hear of there might be
any contemplation of being identified my aforesaid plot as
private forest and hence hereby to request to exclude the said
plot from being identified as Private Forest on the ground that
the said area has been earmarked as settlement in Regional
Plan 2021 which is in force and the order, if issued it cannot
be "\ifith.-rt:trospcctivc effect but prospective effect, along other
grounds.

. That on going through copy of the survey plan bearing survey

No. 194/0 of Betora village duly earmarked with settlement
ne by the Town and Country Planning Department and the
construction made by me in the said property/plot duly
marked by the private D’'man (civil) in the said plan, it is very
clear that the said area did not qualify to be identified as
private forest in view of the criteria framed by Department of
Forest in the Notification dated 27/11/2012 which are
reproduced below:

Geographical area should be 5 Ha. or more if not
contiguous to Government forest

i)
p composition of 75% or more tress of forest

lensity 0.4 or more

at loco is that number of structures dominantly
ouses came up for having shelter of their own and
speaks. Whether all structures are legal or
different issue but fact is that dwelling in the
to such a point that bringing the situation
make private forest is impossible at this stage.

'it'nJ_ctgd a residential house in the year 2012 in
ng survey no. 194/0 of Betora Village being
tlement zone.

.1605
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Subaequently the 'e1ectrici€ty: depa:rtment ‘as well as water
departmcnt released the connecuon

| 7. That therefore l am rightly and strangly object to be 1dent1fied
_ my/the said plot/property as pnvate forest.

: '5Thercfore in v:ew . of above I hereby pray to be pleased to
~ refrain from being identified my/the said plot/property as
 private forest since I have the strong objections on the grounds

mentioned above.

Yours Faithfully,

o

(Mrs. Reshma Khalid Hussain)

ey Plan S/No. 193/0 of Betora village duly
the Town & Country Planning Department.

1 ey Plan 194/ 0 duly earmarked by the Town &
ing Department.

Plans of Survey No. 193/0 and 194/0 duly
es by the Town & Country Planning
¢tu!15es stands in the said survey as marked
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" GDA G

From: Dy Conservator of Forest North Goa Ponda [dcfnorth-forest.goa@nic.in]

Sent: 26 August 2020 PM 05:38

To: N.Palanikanth DCF(HQ); goapch@gspcb.in

Ce: anishkalkoor

Subjest: Inspection Details of Sy. No. 193/0 and 184/0 of Bethora village of Ponda

Attachments: 08 11 2018.png; 10 02 2017.png; 13 02 2020.png; 193.png; 194.png; photos of structure

available at present.docx; 2011.png; 2015.png; 2020.png; CSS024.pdf

o\ sGa
Sir, 4’607 y\:ﬁjﬁ""

Please find attached herewith the google images and photographs of the land under Sy. No.
193/0 and 194/0 of Bethora village of Ponda Taluka clicked at the time of the Joint Inspection .

conducted by: PLessr pub p
1. The Coliector, North Goa District, Panaji - Goa _
2. The Member Secretary, Goa State Pollution Control Board, Bardez I BN

3. The Principal Chief Conservator of Forests, Forest Department, Panaji

A i

Submilted for kind information and perusal

Regards
North Goa Division
Ponda - Goa

B}
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Csintus of Sy, No. 194 of Bethora village is as follows:

| otal No. of structures % 45 nos.
Lo Residential houses - 31 nos.
2 Row houses - 04 nos.
3, Small structures - 06 nos.
JONew constructions - 04 nos.

status of Sy, No, 193 of Bethora village is as Tollows:
otal No. ol struetures - 1 3 nos.

I Residential houses 04 nos.

2. Garage shed 03 nos

1

2 Commercial shops - 06 nos.
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Photographs of structures seen on the land area
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Present Photographs of structures seen on the land area on
the day of Field Inspection by the Committee
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Dnexure F 1622

Attendance Sheet for Field Survey of Sy. No. 193/0 and Sy. No. 194 /0, Betora villagc.
Ponda - Goa in the Application No. 97/2015 in NGT (WZ), Pune towards Nisarga
Nature Club v/s Kasim Ali Makandar & Ors.

3‘_})!_1,__-9'&1'\.:-’;'["‘ Menlene ™M § CGSFCR __._“_jA'ﬂf"‘:_

DU\WM Vtﬁ%k- S’a,rpomt% VP -RBehele

Kedar  Najw Dy - Collecken onda.

Auiha Kalkeor M) pep CN) Douds

% /-l\u/vy/ A Slw-nbaﬂ Jv. Env. é('\ﬂﬂr\er/v’ Qs el .
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Government of Goa, , :
Forest Department 2]l ‘ 2lo
Secretariat, Porvorim — 403 521
Tel Nos: (0832) 2419443/2419792/2419697 e-mail: usforest-secl.goa@nic.in
No.DCF(WP)/Pvt.For/16(THC)/2013(WZ)/19-20 \-z_g Dated: 21/01/2020

NOTIFICATION

A Committee comprising of following members is hereby constituted to review the
private forests areas provisionally identified by the North (Thomas) and South (Araujo) Goa
Forest Division Committees constituted vide notification No.7-1-2009/FOR/439 dated

2771172012,
1) Conservator of Forests (Conservation) - Chairman
2) Additional Collector, North Goa District - Member
3)  Additional Collector, South Goa District - Member
4) Director of Settlement and Land Records - Member
S) Director of Agriculture - Member

6) Assistant Conservator of Forests, Headquarters - Member
North Goa Division
\. . 7) Assistant Conservator of Forests, Headquarters Member

/ South Goa Division
8) Deputy Conservator of Forests (Working plan) - Member Secretary
y

\ The Committee shall get the methodology approved by the Government within 15
days for reviewing the private forest areas provisionally identified by the North(Thomas) and

South (Arauj oa Forest Division Committees.

Y

Qu 7 \{\'l/ /\:[%e\ ‘ommittee shall submit its report by 10™ March 2020
F -+ r\lf N\

’

g,// @ By Order and in the name of
( H the Governor of Goa.

/"\D YO (Shaila G. Bhosle)
M ‘\ Under Secretary (Forest)
To,

L 2) The Director of Information & Publicity, Panaji, Goa, with a request to give wide
publicity in the newspapers

P
cerned Members.
r. Secretary (Forests), Secretariat, Porvorim, Goa.

rincipal Chiet Conservator of Forests, Panaji, Goa
\ “ 4) Office of the Conservator of Forests (Conservation), Panaji, Goa/Pr.Chief Conservator
,:”"\ z,_’*- ,j of Forests, Panaji, Goa.

/5) The Collector North Goa District, Panaji, Goa.

e i S
~ _6) The Collector, South Goa District, Margao, Goa.
Py tt1) The 0.8.D. 1o the Chief Minister, Secretariat, Porvorim, Goa.
¢ 8) Office of the Director of Settlement and Land Records, Panaji, Goa.

{"? 9) Office of the Director Agriculture, Panaji, Goa.
o 10) Dy. Conservator of Forests, HQ North Goa Division, Ponda, Goa.
ol

)

f‘” 2% 1) Dy. Conservator of Forests, HQ, South Goa Division, Margao, Goa.
12) Office of the Dy. Conservator of Forests (Working Plan), Ponda, Goa.

13) Guard File

14) O/C.
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Government of Goa,

Forest Department
Secretariat, Porvorim — 403 521

Tel Nos: (0832) 2419443/2419792/2419697 E-mail: usforest-sect.goat@nic.in
F. No. DCF(WP)/Pvt. For/ 16(THC)/2013(WZ)/ 19- 20/ \\a Dated:-18/06/ 20

Read:-Notification No. DCF(WP)/Pvt. For/ 16(THC)/2013(WZ)/ 19-20/ 26 dated
21-01-2020

NOTIFICATION

In partial modification to the Notification No. DCF(WP)/Pvt. For/16(THC)/
2013(WZ)/19-20/26 dated 21-01-2020 the Chief Conservator of Forests shall
be the Chairman of the Committee instcad of Conservator of Foresis

(Conservation) and the rest of the content remains the same.

This issue with the approval of the Government.

By order and in the name of the
Governor ol Goa

[Shaila\ﬁ. Bhosle)
Under Secretary (Forests)
To,
1. The Director (Printing & Stationery), Government Printing Press, Panaji with
request to publish the notification in the next issue.
2. The Director, Information & Publicity, Panaji Goa with a request to give vic
publicity in the newpapers.

. Copy to:-

1. All concerned Members.
2. The Pr. Secretary (Forests), §ecretariat, Goa.
3. The Principal Chiel Conservator of Forests, Panaji.
4. Office of the Conservator of Forests {Conservation), Panaji, Goa/ Addl. P
Chiel Conservator of Forests, Panaji-Goa.
5. The Collector, North Goa District, Panaji-Goa.
6. The Collector, South Goa District, Margao-Goa.
7. The 0.8.D. to the Chiefl Minister, Secretariat, Porvorim-Goa.
8. Office of the Director of Settlement and Land Records, Panaji-Goa.
9. Office of the Director Agriculture, Panaji-Goa.
10. Dy. Conservator of Forests, HQ North Goa Division, Ponda-Goa.
11, _Dy. Conservator of Forests, HQ South Goa Division, Margao-Goa.
. Office of the Dy. Conservator of Forests (Working Plan), Ponda-Goa.
13. Guard file.
14. O/c. i il
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